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a. 473) ag facet, auean, fearar 19, 2017/HUeTATT 28, 1939 

No. 473] NEW DELHI, TUESDAY, DECEMBER 19, 2017/AGRAHAYANA 28, 1939 

valfeas ax ures ta are are 

ae feet, 19 fearax, 2017 

tar. &. theasftercetra(h/62/2016.— tafe az oraiae ta faftarae are afar 

  

  

2006 (2006 1 19) #1 arr art yea ofteat ar wart acd eu velferar ate oraftae Te 

fafaaras ate vader fraferfad fates aaa ¢, aaa 1:- 

afere oft ate srearer 

(1) ea fafiaat ar tetferas six orpfte ia faffarae are (vetferan six vetfrae score 
qrecated ahtaead efte) aortas faftae 2017 wet wT 

(2) 4 fears 20 fearax 2017 & ary aim 

. fafa 4 a5 ar detest 

fafrae, 2010 F:- 

(&) fatian 4 F age wan & are frafetaa We SST TT ATA: 

‘aad Pe aorroraretta wa ad Ft facta daar safe yor ad & are anreft us ad 

19.12.2018 7% azar aa safe & few agrar ot aaa & freer fee are feta & aT 

al al, 

(@) fafras 5 4 gdta ota & are Praferfast wig SST STOTT ATA 2:   

7221 GV2017 dd)
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“aad Ph terfrae aie Verferaa Sears evetsa Titan ciem fraten & fer tora Hae ah 
aTferat  separe arash Per sear Star fee Tetferrs site orepfae ta fata are (tetera 
ae vetteray sere aeaares tage cite at) dete fafa, 2017 % yaa et Ft arte 

any er ot fe Gea arate H Sa Hawg Tam ate ahs at fara aaa sate F tears Ft 
aret efem afer F sete Sar 2 at are fare He HT & aT Velferas aie Tetley sea 
ufaga then ft da arte oz favtsy at apa 1 

  

aaa wat, aha 

[fasroa- 11/4/37AT./345/17] 

ure fecaft: yea fafiog a. ararfa. 987(@)feare 20.12.2010 at afeahea feo a0 aedax 

aottad ae cr. a. tiversferedtiver (f)/62/2012 feate13.12.2012, wr. a. divasftardy 

wa(a)/62/2014 feate 16.12.2014 siz or. a. Sivasftareeyaa(a)/62/2014 feats 15.12.2016 

ATES FART USTs TATA ATT I, aes 4 Ft afeahee far a 

PETROLEUM AND NATURAL GAS REGULATORY BOARD 

NOTIFICATION 

New Delhi, the 19th December, 2017 

F. No. PNGRB/M(C)/62/2017.—In _ exercise of the powers conferred by section 61 of the 

Petroleum and Natural Gas Regulatory Board Act, 2006 (19 of 2006), the Petroleum and Natural Gas 

Regulatory Board hereby makes the following regulations, namely:- 

1. Short title and commencement. 

(1) These regulations may be called the Petroleum and Natural Gas Regulatory Board 

(Determination of Petroleum and Petroleum Products Pipeline Transportation Tariff) Amendment 

Regulations, 2017. 

(2) They shall come into force on 20th December, 2017. 

2. Amendment of regulations 4 and 5. 

In the Petroleum and Natural Gas Regulatory Board (Determination of Petroleum and Petroleum Products 

Pipeline Transportation Tariff) Regulations, 2010, — 

(a) in regulation 4, after the fourth proviso, the following proviso shall be added, namely:- 

“Provided also that the transitional period may, after the completion of the extended transition period of one 

year, be further extended up to 19.12.2018 or any other period as the Board may decide.” 

(b) in regulation 5, after the third proviso, the following proviso shall be added, namely:- 

“Provided further that the determination of the petroleum and petroleum product pipeline transportation 

tariff shall be benchmarked against the goods tariff table of the railways as applicable on the date of the 

coming into force of the Petroleum and Natural Gas Regulatory Board (Determination of Petroleum and 

Petroleum Products Pipeline Transportation Tariff) Amendment Regulations, 2017 and if the goods tariff
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table of the railways is revised during the further extended period of transition, the Board may consider the 
benchmarking of the petroleum and petroleum products transportation tariff against such revision.” 

VANDANA SHARMA, Secy. 

[ADVT.-II/4/Exty./345/17] 

  

Foot Note: Principal regulations were notified vide GSR 987(E) dated 20-12-2010 and subsequently 
amended vide Gazette of India Extraordinary Part II] Section 4 notification no. F.No. PNGRB/M(C)/62/ 
2012 dt 13.12.2012, F. No. PNGRB/M(C)/62/2014 dated 16.12.2014 and F. No. PNGRB/M(C)/62/2014 
dated 15.12.2016 
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